
CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Article 102)

Shri K. B. Ounk  (Andaman and 
Nicobar Islands); I beg to move lor 
leave to introduce a Bill further to 
amend the Constitution of India.

Mr. Depnty-Speaker: The question
is:

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of India."

The motion was adopted.

Shri K. R. Ganesh: I introduce the 
Bill.
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CONSTITUTION  (AMENDMENT) 
BILL—Contd.

(Amendment of Articles 37, 45, etc.) 
by Shri Madhu Limaye.

Mr. Deputy-Speaker: We now take 
up further consideration of the fol
lowing motion moved by Shri Madhu 
Limaye on lh._. 2t>‘h May, 1967, name
ly:

“That the Bill further to amend 
the Constitution of India, be cir
culated for the purpose of eliciting 
opinion  thereon  by  the  31st 
August, 1967.”

Only 30 minutes are left.

Dr. Lohia.
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